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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI
0.A 63/2025
IN THE MATTER OF:-
MALL ROAD VASANT KUNJ
RESIDENT WELFARE ASSOCIATION (REGD.)
...APPLICANT
VERSUS
MINISTRY OF ENVIRONMENT FOREST
AND CLIMATE CHANGE & ORS
...RESPONDENTS
INDEX
SIL. Particulars Page.
No. No(s)
1. Status report on behalf of Respondent No.10 1-7
through Dy. Conservator of Forests (West) Forest
Division.
2 The copy of the map is annexed as Annexure 8-9
-A (colly.).
3. Copy of the Notification dated 24.05.1994 is 10-11
annexed as Annexure- B.
4. Copy of notification dated 02.04.1996 is 12-20
annexed as Annexure — C.
5. Copy of the said orders dated 11.03.2021 and 21-24
29.12.2021 are annexed herein as Annexure-
D (Colly.).
6. | A copy of the letter is annexed herein as 25-29
Annexure-E.
7. | A copy of the said letter is annexed herein as 30-32
Annexure-F.
8. A copy of the said letter 1s attached herein as 33-34
Annexure-G.
9. Copy of Google Earth report is annexed 35-41
herein as Annexure-H (colly).
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A 63/2025
IN THE MATTER OF:-
MALL ROAD VASANT KUNJ
RESIDENT WELFARE ASSOCIATION (REGD.)
...APPLICANT
VERSUS
MINISTRY OF ENVIRONMENT FOREST
AND CLIMATE CHANGE & ORS
...RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT NO.
02/DY. CONSERVATOR OF FORESTS, WEST FORESTS
DIVISION, DEPARTMENT OF FORESTS & WILDLIFE,
GOVT OF NATIONAL CAPITAL TERRITORY OF
DELHI.

1. That the . applicant by way of the instant Original
Application is seeking a direction to the Respondent(s) to
ensure no transmission of vehicles on the illegal road with
in Rajokari protected forest (specifically shown in the
attached map) and also take necessary steps to preserve the
Rajokari protected forest by blocking the said illegal road
and erecting a wall around the perimeter of Rajokari
protected forest to ensure that no vehicular traffic can

access the Rajokari forest land.

2 That the applicant is further seeking a direction to quash
the order dated 29.12.2021 passed by the Respondent No.
3.
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It is submitted that the said illegal Road starting from the
North North-East corner of khasra no. 1853 to South-East
corner of khasra no. 1460 is 1229 Meters long (Part -1)
marked as red on the map being annexed herewith and the
road where the khasra no. 1853 leading to South is
extended up to Old Bus Stand, Rajokari (West) is 1826
Meters (Part 2) marked as yellow in the map (the khasra
details over which this illegal road exists is shown in the
table given below). The khasra over which this illegal road
exists and khasra’s falling between said roads depicted as
Part | & Part 2 is also Part of Notified Forest
Land/Reserve Forest. The boundary of the morphological
ridge can be seen light blue color on map. The copy of the

map is annexed as Annexure —A (colly.).

It is submitted that the following table gives the khasra
wise ownership details over which this illegal pathway

exists:-

S.No. | Details of Khasra over | Ownership over the | Nature of

which the said illegal | khasras the Khasra
pathway exists

i 1460, 1463, 1464, 1465,
1482, 1483, 1500, 1501, Notified
2522 1543, 1582, 158, Forest

1825, 1805, 1804, 1778,
1780, 1781, 1635, 1598,
1569, 1545, 1544, 1543,
1542, 1540, 1541, 1244,

1795, 1814, 1817, 1819, | Department of Forest | Land
1832, 1839, 1841, 1842, | & Wildlife, GNCTD | Reserve
1843, 1844, 1845, 1826, Forest
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1245, 1238, 1249, 1250,
1230, 1231, 1233, 1159,

1158

2 1583, 1793, 1813, 1818, | Revenue Department, | Revenue
2050, 1779 GNCTD Land

3. 1853, 1861, 1875, 1876, | Education Reserve
1862, 1852, 1851 Department Forest

It is submitted that Rajokari village falls inside the
western boundary of Southern Ridge which was notified as
Reserve Forest under section 4 of Indian Forest Act, vide
Notification dated 24.05.1994. Copy of the Notification
dated 24.05.1994 is annexed as Annexure- B.

It is to submitted that Reserve Forest is an area mass of
land duly notified under the provisions of India Forest Act
or the State Forest Acts having full degree of protection. In
Reserve Forest, all activities are prohibited unless

permitted.

Further vide Notification dated 02.04.1996 uncultivated
surplus land of Goan Sabha of 14 villages of Southern
Ridge was made available for the purpose of creation of
reserve forest under section 154 of Delhi Land Reforms
Act, 1954. The Rajokri village is one of the 14 villages
whose surplus uncultivated land was given at the disposal
of Forest Department, GNCTD, for development of
Reserve Forest. Copy of notification dated 02.04.1996 is

annexed as Annexure — C.
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Further it is to state that vide judgment dated 15.02.2021
of the Hon’ble National Green Tribunal, Pr. Bench, New
Delhi in O.A. No. 58/2013 titled as “Sonya Ghosh Vs.
GNCTD & Ors.” the Hon’ble tribunal has directed that
encroachment removal from the notified forest land should
be done at the earliest by Government of NCT Delhi, the
relevant part of the judgment is reproduced below:

“....16. In view of above, we direct that the Delhi
Government through the Chief Secretary, Delhi to ensure
that requisite Notification under Section 20 of the Indian
Forest Act, 1927 is issued within three months in respect of
the area about which there is no controversy. Further
actions to be taken by the Delhi Government may include
suitable protection by fencing/wall and vigilance.
Identification of the remaining area and action plan for
removing the encroachments be ensured within next
three months. Execution of the action plan will be
primarily under the Chief Secretary Delhi, who is also the

bR

Chairman of the Ridge Management Board... ...

It is submitted that a meeting was held conducted by
erstwhile SDM Mehrauli dated 10.03.2021 where direction
were issued to the Forest Department and Delhi Traffic
Police to stop the unauthorized movement of commercial /
heavy vehicle on the said church/mall road. Furthermore,
it is submitted that the Respondent no. 3 in this matter i.e.,
SDM (Mehrauli), through its order dated 29.12.2021 has
passed an order for smooth vehicular movement on the
said road which amounts to violation of Section 2 of Forest

(Conservation) Act, 1980 by allowing non-forestry use of
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Forest Land without obtaining the necessary approval as
mandated under Forest Conservation Act, 1980. Copy of
the said orders dated 11.03.2021 and 29.12.2021 are

annexed herein as Annexure-D (Colly.).

It is further stated that a letter is also issued by the
answering respondent to the District Magistrate (South),
Govt. of NCT of Delhi and District Magistrate (New
Delhi), Govt. of NCT of Delhi regarding stoppage of
unauthorized vehicular movement on the road in question
and to provide alternate route to the commuters. A copy of

the letter is annexed herein as Annexure-E.

It is further submitted that another letter dated 07.05.2025
is issued to the Chairman, Delhi Development Authority,
District Magistrate (South), Govt. of NCT of Delhi and
District ~ Magistrate (New  Delhi), the Deputy
Commissioner (SDMC) South Delhi Municipal
Corporation and the Superintending Engineer(PWD),
Public Works Department regarding Management of the
said road and also to find the details of the
individuals/entities responsible for the construction,
unauthorized use of the said road and to explore alternative
route so that the said road can be shutdown/closed. A copy

of the said letter is annexed herein as Annexure-F.

It is further submitted that a letter dated 02.05.2025 has
been issued to the Forest Settlement Officer (South) and
Forest ~Settlement Officer (South-West) regarding
pending/disposed of cases with respect to the Forest

Khasras of Village Rajokri pertaining to the road in
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question. The reply of the said letter is awaited. A copy of

the said letter is attached herein as Annexure-G.

It is submitted that the said road existed prior to the year
2009 as per Google Earth report and the answering
respondent does not have any prior record as to when the
said road was constructed. Copy of Google Earth report is
annexed herein as Annexure-H (colly). It is further
submitted that the alleged illegal road, which actually is a
forest land, that leads to Church Road is being illegally
used by the petitioners as well as by the people living
nearby. Whenever the Forest Department tried to close the
said road, the Petitioners, as well as villagers of Rajokari

village living nearby, objected to the closing of the same.

It is submitted that Respondent no. 02 has always been in
favor of closing down the said passage as there are many
advantages if the said passage is blocked. If this Hon’ble
Tribunal directs the Respondent to shut down the said
passages it will help also in preserving forest and wildlife
in the said area which is one of the duties of the Forest

Department.

The said closure will also prevent people from dumping
the Malba (debris) and other garbage in the said area
resulting in the cleanliness of the said area and which will
also help in keeping the land pollution in check thereby
increasing the overall quality of the said area including

wildlife and forests.
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16. It is humbly submitted that the answering respondent has
the highest respect and regard for the orders of this
Hon’ble Tribunal.

s
DY. CONSERVATOR OF FORESTS

WEST FOREST DIVISION

AMIT GEMAWAT, IFs
Dy. Conservator of Forest (West)
Department of Forest & Wildlife
Govt. of NCT of Delhi
Mandir Lane, New Delhi
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Kholi Wale Baba Temple

Sant Shri Asharamiji Ashram

Write a description for your map.
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RAJOKARI FOREST AREA
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’ DELI GAZETTE : EXTRAORBDINARY

DLVLI:UPML‘M DEPARTMENT ~ T
NOTIFICATIONS
Dellii, the 24th May, 1994 .
No. F.10(42)-1/PA/DCF/93/2212-.7{1)—In pursunnce of the provisions of Section-4 of the Indian Forest

Act, 1927 (Act No. 16 of 1927) the Lt. Governor, of National Cdp:ml Tetritory of Delhi hereby declares the lands
mentioned in Schedule *A* below as reserved lorest.

SCHEDULE ‘A’

All forest lands and wastelards which is the prpoerty of the government of over which government  has
propriclas y cights in:

1. Northern Ridge in National Cagital Terrilory

North by - Jubilee Hall, Govt. Petrol Pump, Masjid,
of Dellil, surrounded on Mall Road.
South by Crossing of Old G.T. Road and Reni Jhansi
Marg, Old Subzi Maundi.
East by Mall Read, Rajpur Road, Behind MCD
. Oice.
Wesl by

jee actory, Malka Ganj, Dhobighat,
and Univelsily Road.
{Approxanate alea 87 ha.) )

1. Ceniral Rudg: in NCT of Delhi, surrounded

North by Link Road along Institutional asca,
on South by Dhaulakuan Military Farm, Sardar Patel

Marg .

Cast by Mand'r Marg, Institutional atex and
Willinpdon Crecent.

Wesk by Inderpuri Road and Naraina Industrial
area.

(Approximate arca 864 ha.)
111, South Centrai Ridge in NCT of Delfi, - Nosth by - Qulab lustitutional area.

surfourded on South by Vasant Kunj, Kishan Ganj.

East by < Aurchinde Marg, Nazarika Bagh,
West by Jawahar Lal Untversily Road, Vasant Kunj,
Melrauli.
(Approximalely arca 626 hw.) |
1V. Southern Ridge in NCT of Dethi North by Power line from Mahipalpur to Sultan

Gauri Tomb, Telephone Line from Sullan

Pur Ghauri Tomb to crossing of Main

Power Line & Road, Western Boundary of.
Ghatorni,  Western boundary of  Aya

Nagar, Soutliern  Boundary of Jaunapur,

Southern Boundary of Fatehpur Deri, Iiny.

torn Boundary of  Asola Viliago, lastern

Boundnrry of Shahpur, Lastern Boundary

of Chandanhola, Eastern Boundary of

Satbari, Easlern  Boundary of Maidan

Garhi,  Southern Btoundary of Naib Sarai

Soutlt Eastern  Boundry of Deoli and
Adilabad ruins,

South by State of Haryana,

Enst by Surajkund Road and Siae of Haryana,

10

)
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DELUL GAZETTE 1 EXTRAORDINARY

“Slale of Haryana, Bastern.  Boundar y'ol
Rajokari, Eastern Boundacy of Malikpur,
Kohi & Rangpuri. . :

{Approximate arca 6200 ha.)

West by

ueAr iR 10(42) N v [v. 5.5 [932018-23(11) —mrcdim = sfufmw, 1927-(1927 Wraly
Fraw dear 17) &% arw 4 A% swar 1 ds () & s § usEr veged) Tew ad e 91w
Alfeg Ser afmge (n.@om.) & wawa @ afwEar gear os, 1o(4z) [l fe.a.w, faa(])
feaim 24 wg, 1994 # alg e & AT i) fg § arew ¢ g as 47 S@E ¥ our 3w«
oy =afm & &gl afuedd & afwes saer of (e ® Geifer w2 of sueva aw siufamy, 1029
Foovum 2 § uf emawdt ¥ oA 9% fmod & Gl sHawm akier) eed BEac swE o

wela el wer o e

v

i

No. F. 10(42)1|PA|DCF[93{2018-23  (ii).—
In pursuance of the provision of clanse (c) of sub-
section (1) of settion 4 of the Indian Forest Act,
1927 (Act No. 16 of 1927), the Lt. Governor
of National Capital Territory of Delhi is pleased

lo appoint A.D.M. (Revenue) to be the Forest:

Seltiement Ollicer to enquire inlo and determine
the existence, nature and extent of any rights
alleged 1o exist in favour of any petson in ot over
any land comprised within such limits, as notified
. vide Notificalion No. ° 10(42)-1IPAIDCE93{(1)

R et i it T
N8 ke A . o e . £ s M £

- — et -
s - Bl L g T———

YA & AW QF A g,

.9y, snof, s wl=

dated 241h May, 1994 or in or over auy {or
produce and (o deal with the same as provided

Chapter 11 of the Indian Forest Act, 1927,

By order and in the na

of the Lt. Governor

National Capital Terril-
of Delhi,

G. C. JOSI, Dy, St
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= )\ v

i ELEI GAZETTE, NATIONAL CAPITAL TERRITGRY GOVY, < TAPRIL 4, iQQS/CHAITRA 15,1918 -

R‘" EVENUE DEPARTMENT
NOTIFICATION

~

Dbl the Aprl, 1996

Dok
NC. FUIN Pa DC/9S.—Whereas ihe Supreme
Cow of Tediz in 1ANG. 1S 2nd 22 in Writ Derition
{Civiiy No. 4877 33 0M.C Mahte Vs Union of Indiz &
Oiners in their orders dated 25-1-96 and 13-3-96 have
dirested that uncul.ivaiad surplus fand of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gaon Sabha u’s [34 of the Delhi Land Reforms Act,

1934 and made available for the purpose of creation

of Reserved Forest,

Now, therefore, in exercise of powers conferred
uis 154 of the Delhi Land Reforms Act, 1954 (8 of
i954), the Lt. Governor of National Capital Territory
of Dethi, hereby declares the uneultivated land of Gaon
Sabha specified in Column ‘I’ and Annexure ‘A’ to
N Annexed hereto.. siluated in Southern Ridge in
respect of Villages mentioned in Column I of table
given below as surplus land and excludes the same from
vasting in Gaon Sabha and furlher places the said land
at the disposal of Forest Department of Government
of National Capital Termory of Delhi.

3. Name of Village Quantum of Gaoz'z Sabba land
No. covered in ridge as declared
surplus and placed at the dis-
posal of Forest Deptt. for

afforestation”
- (in Bighas & Biswas)
1 it iII
1. Nebsarai 466-10 (Details at Aunnexure-A’)
2. Chatterpur ~ 225.10( ,, ~B")
3. Maidaugarhi . ©4263-02( ,, ' -C")
4. Dera Mandi 9412-05( , " =DM
5. Asola 838706( ,, -'E)
6. Pulpchlad 9-04( ,, “F")
7. Devli SIT506¢ o, ., -GV
— 8. Rangpusi 1365-05¢ ,, . =K
9. Ayanagar 412102 ( ,, " <17
10. Rajokri ‘ 310601 (. - =M
1i. Bhatti 11101'—19( e “ =K

Vi

/ m‘.ﬁff%
-

;3 ‘t of Publicatid

%;?9 U p Deb5d

e

I II IIT ’

/1.?. Ghitorni 732‘14( Y ”

" 13. Saidulazab = 65-19( .

14, Jonapur 1979-13( ,, ..
Total ip Bighas « 50,480-16
or

Total in Acres 10517-10

ANNEXURE-'A’ (1 to 2 Pages)
antagc NEB Sarai, ’I‘chs;l Mehrauli, Delli,”
Gram Sabha Land Under Notified Ridge

m

l
By order and in the aame ofr LI:
Lt. Governor of the hiatien
Capital Territory of Delhi.

G.5. PATNAIK, Socy

ks ""'v-)‘-n-.mv‘wﬂn- tes s L,

Khasra No. C ' Arca. )
1 1-8
2 3-12
3 5l
4 4-16
5 5-10
6 - 4~i8
7 415
8 4-16
9 416
10 416
11 2-10
12 ©4-03
13 . 416
14 4-16
Lo, 4-16
16 ' 416
17 4-16
.18 4-16
19 2-16
20 -4
21 1-11
22 6
23 416
24 - 4-,1\6
25 416
26 6-8
27 618
23 416
29 2-17
30 5-0
3l 35
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DELHI GAYETTE, .\?.-\TIOII\'.-\I_ CAPITAT TERRITORY GOVT.

GAON SABHA

VILLAGE: RAIO:

R’ ‘-:ﬂ

—_—— .

i24
i2s
iz7
13X
[
113
11s:
L1133
1i36
1161 min
1162
1163 min
17
172
1173
1174 min
1175
1176
1177
229 -

ts

1231
1232 mip
1235
1236
1237
1238
1239
" 1240
1241
1242
1243
i244
1245
246
1247
1248
1249
1250
1251
1252
1253
1254
1508 -
1500
1310
1511
1512
1513

-

1230 mijs

B S U

SNNEXURE

LAND UYDER XOTIFIED

CARIT, TEHSInL' MEBRAULT 1530
T \ 1831
] 1532
1 3-16 1533
§ 1-i6 1534
E 2-14 - 1533
| 3-05 153
216 1537
“ 1 0-16 1538
} 2-17 1539
4-07 1540
. 4.5 134}
1 4.8 1542
2-1§ 1543
2-16 1344
2:16 1345
. 418 1547:2
- | seos 1518
| 7-00 1568.
216 1510
Iy 1570
Co2-04 1512
L2202 1573 .
i ' 3-16 1574
i 3-16 1575
| 2-76 1576
- | 2-05 1582
 4-16 159;
416 1392
i 416 1593
L delg 1594
layg 1595
L4_15 1596
4-16 1597
f4-16 1598
. 416 1609
4-16 1610
416 1633
=16 1747
4-1§ 1767
u-16 1774
4-16 17375
916 1778
416 1781
4-16
e 4‘]6 . ]782

sk e =R -4,.7&,-*«”1
lt of Publu,auon
Mo U. p Beiy-54

4-16
41
4-16 ... .
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1868 416 . 2024 . 16 : : iy
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187 - . 416 2026 ' 416 ..
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1880 : 2.6 2029 fr e 405, ..; i
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) GOVDRNMBNT OF HCT OF DELHI
QFFSI?L OF THE SUR DIVISIONAL MAGISTRATE (MEHRAULI]
1 TE:ESIL BUILDING MEHRAULI, Nisw DBLH[-IlOO?AO
= 011-2664 177"’ 3. sdmmehrautl tlclhlfn;n,lc.

Mo: H8L-3p Dt T3 ) 372

MINUTES ORTHE MEET 10.03.2024 AT 12:00 NOON WITHEGREST / RE
" QEEICIALS & RWA Rsmesemmrmssm DISCUSSTHE 1SSUES PERTAINING 70
ACHMENT ON-GOVT. LAND / RESERVED'FOREST AT RAJOKRI FOREST LANDLEADING.
TOALLEGAL MOVEMENT.OE HEAVY VEHICLES THROUGH
-/ MALL ROAD; VASANT KUNI, NEW DELHY

& meeting was held in. the chamber of the undersigned on_ 20.03.2021 at 12:00
Noon to discuss various issues pertaining to encroachment of Gavéinment land / Reserve

forest at RdJokel Forest land le_adiﬁg‘ 1o illegal movement-of heavy véhicles through Church
Wall Road, Vasant Kunj, New Delhl. -

The fallowing officers /- Sfficlals were present :

Ms. Sonalika Siwapi, IAS, SOM Mehrauli “In'Chalr

Sh. Sandeep Kumdr, 1.E., Ofo. EE (M-1v}; SDMC South Zone
Sh.Sourabh Chandra, FiA., @fo, DCE (West)

5h. Ashok Meena, Forast Guard; Deptt, OF Forest-& Wild-
sh. Jasvinder Singh Sethi, President, RWA Vasant_gt;n]_ _
Sh. Puneet Kumar Gupts; General Secrétary, RWA, Vasant Kunj. -

oA mp e

At the ottset, all the Forést Qﬁlcialé'.&'RW'A'representétives:{ye"(e. greeted and

emphasized the need to convene the present méeting: After .miich ci.elibémtion, the

- fotlowing issues discussed and decislons were taken :

i. Sh. J:S. Sethi, President, Resident Welfare Association; Vasant Kunj, fNew Delhi,
raised serious CD;'ICem over the movement of heavy commercial vehicles from the
Ckurch Road, Vasant Kunj, pelhl, which lies In thé Forest land i Village R;\]{akrl. He
also mentioned that heavy vehiclés are entering through Mall Road which iies injthe

Jurisdigtion of Tehsl Mehrauli causing great inconvealence to them and requested

to controlthis unauthorized movement to redress thely grlevances /

l:"‘l‘
N
HoY)
By
»
LA
P . °
- v B TR ‘e - . N
] rﬂ‘....i;".,‘.';f‘- . . ¢
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o 2w

i 3 H L rd i oy " . .
Directions is .',ued- to. thg Forést Department to deploy sufficient number of forest

guards at the Church Mall Road:. Vasant Kunj, Delhi, on.round the clock basis so as

to impound the unauthqrized: vehicles plying on this route and coritrol the

trespassing

~

Directions:

of any forest lanid. '
| {Action : Forest Dépaft’rﬂen;_)

are alsq issped to-the -D_elhi.‘Traff'ic Police to ensuré that commercidl /

-heavy vehicles may not be dflowed to eriter inside the Church- Road at any point:

Diréctidns

aré also issued to the Delhi Police that offéntés noticed wnder the

Environment (Protection) Act; 1086 may, be’ expediticusly sent to the uridersigred

for Imposing fines / penalty to* pratect the environment and alsé to deterrent on

the -erring

Police sho

/ envirenment defaulters, Further; it was also. émphasized that Delhi

hid ensure ihat flo rhaterial / construction goods are dumped in forast

land as it ig adversely affect the environment.

(Action-:.Concerned ACP Traffic, Pelhl Police/
SHO PS : Vasant.Kunj South)

JIWANI,1.A.S:)
SDM (Mehrauh]

No. ‘ :
Copy to: f
.;lw-:. e
1, The Dy. Comnjissioner, SDMC, Green Park"’N W’DE Z“*'_ PR
2. The DCF (West), Govt. of NCT of De"" ,
3. The ACP {Traffic), Delhi nolice ':=.'.,‘ ,
4. SHO'P5:Vasant Kunj Sout . _ . o _
5. Sh. Jasvinder Singh Sethl Premdent, Ml Road Vasant Kun] R\A‘I{A-,E.l?-eren?q Estate,
' Behind Pocket D-3, Vasant KUnJr NeW Delhi-70. . 'f.';-i*»_‘“,:
6. Guard File. el S

Copy for information t

PA to DM {South]

(o]
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o
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GOVERNMENT OF NCT OF DELHI

OFFICGE OF THE SUB DIVISIONAL MAGISTRATE (MEHRAULI),
OLD TEHSIL BUILDING, MEHRAULL, NEW DELHL-110030

011-2664 1770 sdmmehrauli.delhi@nic.in

No.F. 1(1 )/NESC/SDM(;M)/ZOZ'I/‘I 5098-99. Dated: 29/12/21

SUB: SMOOTH VEHTICULAR MOVEMENT ON THE CHURCH ROAD,
VASANT KUNU, NEW DELHI-REO.

Several Complaints have been received in this office including from the
Villagers of [Rajokri, NDCON Constructions & RWA Mall Road Vasant Kunj,
New Delhi, iregarding the hindrance of traffic / vehicular movement on the
Church Road, Vasant Kunj. New Delhi by unauthorized persons and allegations
also received that they are also illegally collecting money to ply on this route.

It is pertinent to mention here that vide STF Minutes dated 11.03.2021,
the then SDI\./I Mehrauli had issued directions to Forest Depariment and Police
Department [to contro| the movement of unauthorized vehicles plying on this
route to conirol the fre'spassing of Forest land.

However, as per Revenue records / Patwari Report dated 29.12.2021, the said
Church Roah, Vasant!Kunj, New Delhi falls under Kh.No.106 Village Mehrauli
/ Vasant KurHj, is a Government road. In view of the same, in supersession of
the earlier djections is:sued on 11.03.2021, SHO (Vasant Kunj South) is hereby
directed to nsure that no hindrance be made by any unauthorized person to
the smooth flow of the traffic / movement on this road. Further, SHO is also
directed to make sure to depute sufficient number of police at the entry/exit of
Church Road to avoid any untoward incidents or any unauthorized toll

collection, as alleged by the Complainant.

This is issued with the approval of the District Magistrate (South).

(AJIT SINGH

THAKUR)
SDM (Mehrauli)

(SHO) Vasant Kunj South) for strict compliance

Copyto: PAtoDM South
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534 Annexure-E

URGENT

COURT MATTER
GOVT.OF N.C.T. OF DELHI -

DEPARTMENT OF FOR
ESTS & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)

N: MANDIR LANE: NEW DELHI-60
Tel No:- 011 23361879; E: Mail:- defwest.gnctd@delhi.gov.in

25

No.F.2(36)/DCF (W)/Legal/NGT Court/2024-25 Ms2-3y Dated: 20§02 202¢

To,

(1) The District Magistrate (South)
Mehrauli Badarpur Road
Saket, New Delhi-110017

(2) The District Magistrate (New Delhi)
12/1, Jam Nagar House,
Shahjahan Road, New Delhi-110011

Sub:- Regarding stoppage of unauthorized vehicular movement on Church Road /
Mall Road Vasant Kunj, New Delhi.

o It is submitted that a case O.A. No. 63/2025 titled Mall Road, Vasant Kunj,
Resident Welfare Association (Regd.) Vs. Ministry of Environment Forest & Climate
Change & Ors is pending before the Hon’ble National Green Tribunal and the above said
church road is the subject matter of the application.

It is submitted that this said illegal road passes through the khasras under the
ownership of Forest Department, GNCTD. It is further submitted that the road passes
through the following khasras nos of village Rajokri 1460, 1463, 1464, 1465, 1482, 1483,
1500, 1501, 1522, 1523, 1582, 1585, 1795, 1814, 1817, 1819, 1832, 1839, 1841, 1842,
1843, 1844, 1845, 1826, 1825, 1805, 1804, 1778, 1780, 1781, 1635, 1598, 1569, 1545,
1544, 1543, 1542, 1540, 1541, 1244, 1245, 1238, 1249, 1250, 1230, 1231, 1233, 1159,
1158, 1853, 1861, 1875, 1876, 1862, 1852 and 1851. It is further submitted that these
khasras form part of Morphological Ridge and Reserve Forest having full degree of
protection under Indian Forest Act and all activities are prohibited unless permitted.

It is submitted that there is alleged unauthorized vehicular movement on the
said road with the permission of your kind office. (Google image attached). It is
submitted that the vehicular movement on the above said road is leading to great harm to

the flora and fauna and environmental degradation of the Rajokri Forest land.
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Therefore, your kind office s requested to stop unauthorized usage of the said
road and provide alternative route to the commuters,

This may be treated as Most Urgent.

4) —C

DY. CONSERVATOIiﬁFORESTS
WEST FOREST DIVISION

No.F.2(36)/DCF (W)/Legal/NGT Court/2024-25 Dated:

Copy to:-

1. PAtoCF, Department of Forests & Wildlife, GNCTD. _
2. The Sub-Divisional Magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New

Delhi=110030.
. L ’//’
DY. CONSERVATOR OF FORESTS

WEST FOREST DIVISION
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539 Annexure-F

30
URGENT
COURT MATTER
GOVT. OF N.C.T. OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
Tel No:- 011 23361879; E: Mail:- dcfwest.gnctd@gov.in
No. F2(36)/DCF (W)/Legal/NGT Court/2024-25 [ 1505~ 1) Dated: 677 [8¢ 3025

To,
(1) The Chairman
Delhi Development Authority
Vikas Sadan, INA, New Delhi-110023

(2) The District Magistrate (South)
Mehrauli Badarpur Road
Saket, New Delhi-110017

(3) The District Magistrate (New Delhi)
12/1, Jam Nagar House
Shahjahan Road, New Delhi-110011

(4) The Deputy Commissioner (SDMC)
South-Zone Municipal Corporation of Delhi
Sri Aurobindo Marg, Green Park Extension
Green Park, New Delhi-110016.

(5) The Superintending Engineer
South West Maintenance Circle, B-6, NCC Building
Safdarjung Enclave, New Delhi-110029

Sub:- Regarding inquiry into Management of Illegal Road i.e. Church Road / Mall Road
Vasant Kunj, New Delhi passing through forest land pertaining to O.A No 63/2025.

o It is submitted that a case O.A. No. 63/2025 titled Mall Road, Vasant Kunj, Resident
Welfare Association (Regd.) Vs. Ministry of Environment Forest & Climate Change & Ors is
pending before the Hon’ble National Green Tribunal and the above said church road is the
subject matter of the application.

It is submitted that this said illegal road passes through the khasras under the ownership
of Forest Department, GNCTD. It is further submitted that the road passes through the following
khasras nos of village Rajokri 1460, 1463, 1464, 1465, 1482, 1483, 1500, 1501, 1522, 1523,
1582, 1585, 1795, 1814, 1817, 1819, 1832, 1839, 1841, 1842, 1843, 1844, 1845, 1826, 1825,
1805, 1804, 1778, 1780, 1781, 1635, 1598, 1569, 1545, 1544, 1543, 1542, 1540, 1541, 1244,
1245, 1238, 1249, 1250, 1230, 1231, 1233, 1159, 1158, 1853, 1861, 1875, 1876, 1862, 1852 and
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That ¢,

Indj
A W.P. (C) No. 4677/1985 1
That vid

€ ord din its various orders as follows:- w.P. (C)
order ( e
o MLy ated 09.05,199¢ passed by the Hon’ble Supreme Court!

t . )
2001 has }, 3 hhe Supreme Court while referring the statutory Master Plan of Delhi Perspective
"7 at the provis idge is to be
i the Ridge 1s
kept free from 10ns of the master plan make it mandatory that the Ridg

€nc! . . .
roachers and its pristine and glory must be maintained for all times. No further

"ble NGT in 0.A. No. 58/2013 titled Sonya Ghosh Vs Govt of NCT of
order dated 15.01.2021 observed that as per news item dated 28.02.2023
$ Rajokri Forest in Southern Ridge area was illegally built resulting in
truction inside the forest and degradation of the forest. We may note that the
as historical and environmental significance. We are thus of the view that there
o take Necessary steps to protect the Ridge by taking necessary steps to finalise

the notification under Section 20 of the Forest Act for reserved forest and protection by
appropriate measures,

Delhi & Qs vide
road cutting acros
unauthorized cong
Ridge in Delhi h

is urgent need t

It is pertinent to mentioned that vide STF minutes dated 11.03.2021 the then SDM
Mehrauli had issued directions to the Forest Department and Police Department to control the
movement of unauthorized vehicles plying on this route. It is submitted that alleged unauthorized
vehicular movement was started by the order of SDM Mehrauli vide order dated 29.12.2021
on the said road. It is submitted that the vehicular movement on the above said road is leading to
great harm to the flora and fauna and environmental degradation of the Rajokri Forest land.

This road has been constructed without any official approval or sanction from the Dept.
of Forest and Wildlife without necessary permission under Forest Conservation Act, 1980 (Fca)

and has raised serious issues related to encroachment.

That the said road passes through Forest Khasras of Village Rajokri. Kindly provide
details as to who is the road managing agency. Also we request your kind intervention towards

following pertinent issues:-

1. Find the details of the individuals or entities responsible for the construction and
. Fin

thorized use of the said road so that appropriate legal action against those found
unau

i1ty of violating Indian Forest Act, 1927 and Forest Conservation Act, 1980 can be
guilty

taken.

e
=

AR e o
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2

Whether any alternative route is being explored so that the said illegal road passing

through the Ridge can be shutdown/closed down?

That the undersigned trusts that your office will takc immediate steps to address this issue
and ensure that the law is upheld.

This may be treated as most urgent as the next date of hearing in the present matter
is 22.05.2025.

Encl: - As above. —

bt
AMIT GEMAWAT, IFS

DY. CONSERVATOR OF FORESTS
(WEST FOREST DIVISION)

No.F.2(36)/DCF (W)/Legal/NGT Court/2024-25 Dated:

Copy to:-
1. PA to CF, Department of Forests & Wildlife, GNCTD.
2. The Sub-Divisional Magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New

Delhi-110030.
AMIT GEMAWAT, IFS

DY. CONSERVATOR OF FORESTS
(WEST FOREST DIVISION)
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GOVT. OF N.C.T. OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
Tel No:- 011 23361879; E: Mail:- defwest.gnctd@gov.in

No.F.2 (364)/DCF (W)/Misc./Legal/2022-23 1270 ~75° Dated: 02 o5 3025
To,
I. The Fores! Settlement Officer
Revenue Department

District South, GNCTD
M.B. Road, Saket, New Delhi-110068

2. The Forest Settlement Officer
Revenue Department
District South-West
Room No.] 1, Old Terminal Tax building
Kapashera, Delhi-110037

Sub:- Application to provide whether any case is pending regarding khasras of Church

Road / Mall Road village Rajokri, New Delhi.

Sir,
It is submitted that a case O.A. No. 63/2025 titled Mall Road, Vasant Kunj,

Resident Welfare Association (Regd.) Vs. Ministry of Environment Forest & Climate
Change & Ors is pending before the Hon’ble National Green Tribunal and the above said

church road is the subject matter of the application.
It is submitted that this said illegal road passes through the khasras under the

owner.
through the following khasras nos of village Rajokri:-

Details of Khasra over which | Ownership over the | Nature of the |

ship of Forest Department, GNCTD. It is further submitted that the road passes

F‘No.
the said illegal pathway exists | khasras Khasra
[ | | 1460, 1463, 1464, 1465, 1482, | Depariment of Forest & | Notified  Forest |
; 1483, 1500, 1501, 1522, 1523, | Wildlife, GNCTD Land/ Reserve |
1582, 1585, 1795, 1814, 1817, ,
' Forest ’
: 18519, 1832, 1839, 1841, 1842, ’
( 1843, 1844, 1845, 1826, 1825, , '
1805, 1804, 1778, 1780, 1781,
’ 1635, 1598, 1569, 1545, 1544,
| 1543, 1542, 1540, 1541, 1244,
: 1245, 1238, 1249, 1250, 1230,
| [ 1231,1233, 1159, 1158 i
| 2 1583, 1793, 1813, 1818, 2050, | Revenue  Department, | Revenue Land |
| GNUTD L

L
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W o

VICKY DAGAR

RANGE OFFICER
N (WEST FOREST DIVISION)
0.F2 (*()4);[)(;[ (Wyng:
1sc./| €8al12022.95 Dated:
C()p\ to:-
I The
X Necessy a(clic;?)’ e Lane, Ney Delh1-110060, for kind information and
The § aul; i
Delhi II}\"FC fauli, 0 Tehsi) Building, Internal Path, Seth Sarai, Mehri}ull, New
ki . e 100,30 to Provide any case or Tépresentation made regarding these
asras if Present in yo,, 800d office.
3. The sp Vasa. t Vihar, Pajik, Bhawan, Sector 13, R. K. Puram, Block 0O, Sector
13 aMa  Krishpg Puram,  New Delhi-110023 o provide any case or
. Tepresentation made Tegarding thage khasras if pre

sentin your good office.
gal directed 1o liaison a
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nd get certified copy within
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